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O R D E R 

28.08.2019  Having heard learned counsel for the appellant and being 

satisfied with the grounds, the delay of 15 days in preferring the appeal is 

condoned.  

 I.A. No. 2647 of 2019 stands disposed of. 

Learned counsel for the Appellant submits that the Adjudicating Authority 

failed to notice that the loan given was shown in the separate account of ‘Mittal 

Finance & Investments’ and on wrong presumption the application preferred by 

the Appellant is disposed of.   

 Let notice be issued on the Respondents by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 29th August, 2019.  If the appellant 

provides the e-mail address of respondents, let notice be also issued through      

e-mail. 

Post the case ‘for Admission (After Notice)’ on 30th September, 2019.  
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